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Sir,

I rise to present the revised budget for the financial
year 2001-02.

Sir, 1 have assumed charge #s the Finance Minister of
the State at.a most critical juncture in the financial
history of the State. It is with a deep sense of
humility that I have taken on my onerous
responsibilities. It- would not in the least, be an
exaggeration to say that I have been handed down a
treasury that is practically empty. The exchequer,
bequeathed to me, is truly in a woeful state.  Indeed,
beyond paying the salaries of the employees and
making some of the statutory and unavoidable
payments, there is money for little else. The finances
of the State hang tenuously from a precipice. Briefly
let me gay, that it is in this background, that I have put
on the mantle of my officee The task ahead is
daunting and the chellenges truly formidable. But,



whatever be the scale of sacrifice and efforts needed,
there is no other alternative for our State — we are
duty bound to overcome the crisis. This will be
possible only through our collective efforts, inspired
by a vision of growth for our State. Let me take this
opportunity to seek the help, support, advice and
guidance of each member of this august house in this
great task of reconstruction and restoration that lies
ahead of us.

Most of us are by now, familiar with the causes that
have led to this breakdown. Unfortunate as it 1s, what
we witness foday is the natural outcome of a
government having gone on a reckless spending
binge, throwing all caution to the winds. A
distressing fiscal pattern had guided the State
Government over the last five years. This can best be
summed up in what became adopied almost as an
aphorism: “Borrow at will, spend merrily, and leave
the rest to posterity.” One terrible reflection of this
malignant process was that Govemment simply
seemed to have lost its capacity to "say ng” 10 pamrow
special and vested inferests. A culture of misguided
spending seems to have been encouraged by
Government, It would appear that Government
feigned blissful ignorance of the fast approaching
doomsday. Government began sliding down a
slippery slope leading to a complete fiscal disaster.
The fiscal crisis that assumed insurmountable
proportions towards the end of the financial year
2000-01 and is still persisting - is the direct result of
the profligacy of an elected Government. The surge in
red ink has brought the state government to the brink



of bankruptcy. But, in this mindless waywardness
that was unleashed, a cruel affront has been delivered
to the people of Kerala,

This dangercus and acutely shortsighted policy
seemed to work well for the first few vears of the
tenure of the previous Government, Political power
was used to make cooperatives and cooperative
banks, welfare funds and many other agencies to
deposit their funds into the treasuries. Backed by
these resources, the burdened exchequer seemed to
trundle happily down the slope. Eventually, the
Government seems to have been shaken up from its
torpor only towards the end of the year 2000-2001.
Thus, it was only after four years into its tenure that
Government even began to be aware of waming
signals that were always there but were never taken
seriously. It woke up from its languor, to the two-fold
realities, firstly, that the sources of borrowing for the
State Government are indeed hmited and secondly,
that borrowing also brings with it the responsibility to
repay the principal and interest, sooner or later.

In January 2001, the Council of Mimsters decided to
cut the plan by 30%. But strangely, the Assembly
was not kept informed of this and the revised
estimates presented to the Assembly in February 2001
did not reflect this reduction. By then, it would
appear that the Government in power had lost the
will, initiative and the decision-making ability to
respond to the crsis. Government seemed paralysed
in a comatose trance. It simply abnegated its
responsibilities and did nothing to reverse the process.



No steps were taken to preserve the integrity of the
exchequer and safeguard the people of Kerala from
the fiscal breakdown. By April 2001, the collapse of
the exchequer was complete.

Over the years 1998-99 to 2000-2001, Government
had taken cover behind five excuses to explain the
financial problems - increase in development
expenditure, pay revision of employees, reduction in
the plan outlay by Government of India, economic
recession and the award of the Eleventh Finance
Commission. The emerging crisis was glossed aver
in the maze of figures presented in the Annual
Budgets each year. But what was concealed from the
people was that States which were financially less
healthier in comparison to Kerala in 1996 when the
previous Government assumed office, had withstood
the impact of such factors and protected the
exchequer against all ravages, both reai and imagined.
I would be faling in my duty, if [ do not truthfully
present the hollowness of the assertions that my
friends in the opposition benches often use to explan
the fiscal crisis and through that to justify the
misdoings and inaction of the previous Government.

The argument that the fiscal crisis is due to enhanced
expenditure on development has very little merit to it.
The budget documents presented to this house in
February 2001, would show that share of
development expenditure in the total expenditure fell
to 56.29% in 1999-2000 and 57.99% in the revised
estimates for the year 2000-01. These are the Jowest
figures ever in the decade. Thus clearly, the argument




of development is simply an attempt to hoodwink the
people of the State.

There have been pay revisions every five years in the
past. Every Government, which has completed its
tenure in Kerala, has had to find the rescurces for
revising the pay of its employees. But never in the
past, has a pay revision been allowed to snowball into
a financial crisis. This is despite the fact that the
arrears of pay revision of our employees still lie
impounded in the treasuries.

No doubt, Government of India, most unjustly,
reneged on its promise of resources to the State. It
went back on its committed allocation to finance the
Annual Plan in 19992000 and reduced transfers by
Ks. 531 cr. But what is inexplicable and strange 1s that
despite receiving this information as early as Apnl
199%, very little was done to adopt meaningful steps
to counter the effects of this reduction.

Each year between 1997 and 2001, the august House

has been told of the impressive economic growth that

was achieved under the stewardship of the previous

Government. But, ironicaily, in the same breath, the
august house has also been totd that it is the economic

recession particularly the fall in agricultural prices

that accounts for the fiscal problems of the State! It is

not my intention to dwell any further on this obvious

contradiction.

Certainly, the award of the Eleventh Finance
Commission toc has been grossly unfair to Kerala.
Kerala is the worst affected of all States in the
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country. But the Award petiod covers the five years
2000-2005. Let me remind this august House, that
Finance Commission awards are not a mnew
phenomenon. The total share that Kerala got under
the Ninth Finance Commission Award - between
1090-95 was 3.25% of the total devolution to the
States. Under the Tenth Finance Commission Award
— between 1995-2000 this share rose to 3.43%. Under
the Eleventh Finance Commission it will only be
2.83%. Thus the previous Government enjoyed the
advantages of the best Finance Commission Award
ever, during most of their tenure from 1996-2000.

If therefore, there is any Finance Minister who has
cause for concern, I will be most justified in being
alarmed. But, the previous Government has had no
compunction to attribute their fiscal failure to the
award of the Eleventh Finance Commission that, in
reality, affected them, only during the last year,
instead of taitoring their financial policies keeping in
sight the Award, disappointing as it is.

This Government in the first month itself, after it
assumed office took stock of the financial position.
We have released a White Paper on State Finances to
the people of Kerala on the 18® of June 2001,
objectively depicting the nature, sources and possible
remedies for the fiscal malaise that has beset the state.
1 would like to reiterate that the White Paper that this
Government has published is not an excuse for any
inaction on our part. Neither is it a preface to a series
of unjustifiable measures on the public of Kerala — as




many of our detractors now would like to make it out
to be.

Almost all sections of society in Kerala have been
shocked by the revelations of the financial position of
the State in the White Paper. A very feeble though
desperate attempt to challenge the inferences in the
White Paper has been made through the Alternative
Document released by the respected Leader of the
{Opposition. But unfortunately, it sidesteps the main
issues and neither analyses the cause for the cnisis nor
suggests any meaningful remedies for it.  The
document primarily pufs forward & rather cunous
propaosition conveying an impression that the solution
to the fiscal crisis would hie in exhorting the people of
Kerala to consume more liquor from the Beverages
Corporation. Besides, a piece of gratuitous advice
that waging a war against the centre-state policies of
the Government of India will help resolve the fiscal
crisis has aiso been thrown in for good measure.
Therefore, 1 cannot but dismiss 1t as an illogical and
politically motivated document. Let me hasten to
add, that revenue collection figures do suggest that
the Beverages Corporation can net Rs.40-45 cr. per
month additionally raising the annual collection by a
maximum of Rs.480-540 cr. through their retail sales
of liquor. However, wowhat has to be made clear to
this august house, is that this additional amount was
alrcady taken into account while presenting the
current state of the finances in the White Paper. Let
me also mention that the Beverages Corporation had
turned in nearly Rs.1100 cr. during 2000-2001 into
the exchequer — even before the new excise policy
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was announced. And in any case, this additional
revenue of about Rs 500 cr. that I expect is indeed a
far cry from the rather alluring figure of Rs 2000 cr.
suggested in that document!

We have presented the straight angd simple truth to the
people of Kemla through the White Paper on the
finances of the State. But let me assure this august
house and the people of our State that this
Government will not take shelter behind these
revelations or the tragic misdeeds and inaction of the
previous Government.  The unprecedented and
overwhelming mandate enjoyed by this Government
is truly a mandate for development. 1 solemmnly affirm
before this house, that with determination and courage
we shall stem the tide and reverse the decline of our
State. There i3 one silver lining amidst the dark
clouds. A feeting is emerging that the Siate has to
stand together as one, in facing the fiscal crisis and
putting back the exchequer on the rails. At this hour,
this nmty alone, affords hope for nursing back the
finances of the State to health. Ideed, this is our
duty to the future generations of Kerala.

TENTH FIVE YEAR PLAN

Before I explain the salient features of the revised
budget, let me inform the house that the preparation
of the Tenth Five Year Plan is to commence shortly,
The period of the Tenth Five Year Plan will largely
overlap the tenure of this Government. 1 consider this
a singular, gelden opportunity to realign the State on a
development path and move forward. We shall avoid
the pitfalls that crept into the implementation of the
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Ninth Five Year Plan in the years 1997.2002. As
against Rs. 16100 cr. estimated as the size of the
State’s Ninth Plan, the actual achievement, in real
terms, will not exceed Rs 13000 cr.  So also,
mndications are that the State has severely
underachieved in terms of attracting private
investment against the estimates included in the plan.
We are paying the price for this mistake of ignoring
the private sector. Kerala has been economically
dwarfed by many states. We have clearly begun to
lag behind other States who have stolen a march over
us in several sectors. In the process, expectations and
hopes of our people are belied and visions and dreams
remain stultified.  Five years s an extremely
significant period in the economic history of any
State. The remaining nine months in this last year of
the Ninth Plan is obviously too short a petiod to make
up for the last four years.

Government of India have finalised their approach
paper to the Tenth Five Year Plan. We will shortly
constitute Task Forces and Steering Cotnmittees of
experts in various sectors. We will be receptive to
advice from all quarters — from the public sector and
the private sector — from within the nation and abroad
~ from academicians and practitioners - from
government and non-government organisations alike.
We will have to take into to account the changes
sweeping across the world, No State or country can
remain insulated from these changes - as an island in
itself.  The Vision 21 document of Singapore
propaoses to convert the nation into “a leading centre
of competence in knowledge-driven activities and a
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choice location for compenmy headguarters”. The
Russian Federation envisages “the improvement of
the nvestment climate, a principal change in
corporate management”. The Budget of the United
States for this fiscal year emphasises that “opening
Government functions fo competition 1o the fullest
extent possible is the best way 1o ensure market-based
pricing and encourage innovartion”. The outline for
the Tenth Five Year Plan of the Republic of China
expresses the determination to harness the energies of
the private sector in the following words: “We need to
encourage large and medium-sized state-owned
enterprises to adopt the share-holding system and to
change their operating procedures by listing their
shares on the siock market”. We too, have to be alive
1o the rich and diverse opportunities offered to our
economi¢ and social growth by a strong public-
private partnership, while being sensitive to the socio-
political milieu in which operate.

We will also have to revisit various development
schemes continuing over the years. Schemes should
pass an objective test in terms of their usefulness to
the people. Projects should have a strong rationale in
being either economically or socially relevant to our
State to justify their cetention in the next Five Year
Plan. At the same time, new schemes in both
traditional and emerging growth areas, which truly
reflect the developrent needs of the State, will be
shaped. In short, we intend to adopt a “zero based’
approach to our plan schemes to help us move
forward in this new millennium. 1t is my hope that
our Tenth Plan Document shall be a true, realistic and
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progressive roadmap for the development of our
State.

Sir, Let me now explain the public expenditure
envisaged in various sectors of Government in my
budget. It has been said that a budget is the shorthand
for a Government’s policies and that it defines the
limits of spending as well as the values, priorities and
goals of the Governtnent. Budgets and policies have
to meld seamlessiy sc that the wheels of Government
move smoothly along the charted course of
development. 1 have less than nine months in this
financial year. By the time the budget is approved by
this august house, there will be just four months left
in the financial year. Already the expenditure on the
basis of the Vote on Account is underway I
recognize this constraint, as rehashing the ongoing
projects and recasting the budget will lead to wasted
efforts and expenditure in several items. Hence 1
view my first budget as a ‘coerective budget® aimed
at restoring the fiscal balance significantly though not
fully, without losing sight of the need for investtnents
in vital sectors. It is this thinking that shall guide me
as I present the varicus features of the Annual Budget
for the year 20012002,

In the White Paper, Government had recognised the
fact that there has been a large extent of book
adjustments as part of the Annual Plan figures over
the last years. But, these transfers to the Public
Account have been as huge as Rs 1000 cr. in the last
three years. Needless to say, a root cause of the
present financial crisis can be traced to this. In the
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year 2000-C1, despite such transfers, plan expenditure
is expected to be under Rs 2850 cr. only — indicating
the magnitude of the financial breakdown. Taking all
this into account, ] have realistically pruned the plan
size from Rs.3600 cr. to Rs.3015 er. This would still
require an additional resource mobilisation of
Rs.1000 cr. The figures in the budget documents
placed before this house includes some of it. The
ARM measures that [ shall be proposing now in my
speech will help me mobilise the rest. I shall
endeavour to achieve this target dunng the financial
year.

INFORMATION TECHNOLOGY

Information and communication technologies shall be
recognized as vital elements in the strategy for
economic growth in the State. [ intend to set apart an
amount of Rs.41.95 cr. for the 1T sector. Kerala will
he converted into a major 1T destination of the
country and Kochi will be developed as the 1T capital
of Kerala. Setting up a world-class facility
‘Technology Habitat’ near Kochi, offering the most
advanced telecom and related infrastructure is alsc
envisioned. The thrust shall be on building up a vast
resource base of trained IT professionals through
Centres of Excellence in the IT sector. The private
sector would be encouraged to actively take part i
this endeavour. IT capabilities of educational
institutions will be upgraded using the resources of
the Indien Institute of Information Technology at
Thiruvananthapuram. Establishing a state wide
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broadband network in the State shall be a focus area
of attention this year.

The 1T Department has been made the nodal
department for the management of all IT parks and
facilities. Facilities at the Technopark at
Thiruvananthapuram will be expanded. An amount of
Rs 8 cr. has been provided for this in my budget. |
have also provided an amount of Rs.2 cr. for initiating
the construction of the Hi-Tech Park, Cochin.

My Government envisages that every student passing
out of school in Kerala will be fully computer literate
by the year 2006. Towards this end, I am happy to
anncunce that a scheme shall be launched from the
current year t¢ introduce computer education into the
regular curriculum of school children. Along with the
amount of Rs2.42 cr. received as grant under the
Eteventh Finance Commission Award, I am including
Rs4.17 cor. for this in the budget  Given the
substantive requirement for this project, I also intend
to mobilise resources from local communities and
multi-tateral financing institutions.

To ensure that the people of Kerala benefit from the
fruits of IT, special emphasis will be given to e-
govemance projects. Computerisation in the
Registration Department will be extended to all the
remaining offices in the State. Rs5 lakh was
provided for this in the interitn budget. I intend to
provide an additional amoum of Rs.50 lakh in my
budget for this.
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An amount of Rs.50 lakh has been earmarked for
augmentation of facilities at the 1T incubation centre
being built in Cochin, To market the tremendous
possibilities for IT industries in the State, I have
provided an amount of Rs.2.5 cr. in the budget for
promotion of IT. I also intend to supplement this by
ancther Rs’1 cr. for promotional activities during this
year.

The Treasury Computersation Project will be
completed. I have provided Rs4.1 cr. for this. In
addition, I have earmarked Rs2.5 cr. for the Wide
Area Network that will electronically link the
Secretariat, Secretariat Annexe, Vikas Bhavan and
other Public Offices. Government recognises that
Collectorates are the key centres of administration.
To improve and modemise their fiunctioning and to
make them more responsive to the needs of the
citizen, the fourteen district Collectorates will be
computerised. [ am setting apart an amcutt of Rs.50
lakhs for this. To facilitate .better commumnication
with the districts, Government intends tc establish
video-conferencing facilities between the Secretariat
and the districts in the coming vear. I intend to
provide Rs 50 lakhs in this budget.

In spite of the relatively good network of rural health
centres in the State, there are several parts of the
State, which do not have access to referral medical
facilities. It is proposed to implement a pilot tele-
health project in the State in the coming year. I am
providing an amount of Rs.50 lakhs for this project.
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I have also provided an amount of Rs.3.08 cr. for
completing the computerisation of the Sales Tax
Check posts and coffices An amount of Rs.2.05 cr.
has been earmarked for the computerisation of the
Motor Vehicles Department. All these major projects
will be completed during this financial year.

TOURISM

Tourism 15 an area where the State clearly enjoys
great natural advantages. Kerala has earned its place
among the acclaimed tourist destinations in the
country. Government is determined to make Kerala
emerge as a leading global tourism destination. This
year, | have set apart Rs.39.66 cr, under the Annual
Plan for Toursm. Government intends to promote
private investment and will take active steps to
develop and promote all our important tourist
destinations both existing and new. 58% of total
outlay is infended for development of tourism
infrastructure, and 20% of the aflocation will be
devoted for attracting private investmeni info this
sector,

Government intends to create Special Tourism Zones
{(5TZ) in Kovalam, Kumarakom, Fort Cochin and
Munnar with Master Plans based on the carrying -
capacities of these regions. The Government will lay
down architectural guidelines and provide a legal
framewaork for implementation,

Government will give shape to a “Tourism Heritage
Viltage™ in the backwaters of Vembanad Lake This
viliage will integrate Kerala’s traditional architecture,
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cultural art forms and handicrafts and will be an
innovative addition to the array of tourism products in
the State.

“God’s own country” has become a brand identity
that uniquely sets apart Kerala tourism in the world.
Government intends to capitalise on this brand
recognition through more intense promotional efforts.
I have earmarked Rs.7 ¢r. for the promotion and
publicity efforts of the Tourism Department. High
level marketing efforts and development of
infrastructure at tourist destinations will characterise
our approach to tourism.  In collaboration with the
World Tourism Organisation a strategic marketing
plan has been finalised to penetrate the high value US
market. Rs.2.50 cr. has begn earmarked to develop
tourism infrastructure along the existing backwater
cruise routes.  Selected unused waterways of the
State, which have once been important water transport
routes will alsa be revived. We shall do our best to
realise the support promised by the Prime Minister of
India for backwater tourism during his visit to the
State.

A regulatory mechanism will be put in place te check
any lop-sided and undesirable epvironmental and
social growth stemming from unbridled short-term
exploitation of a tourism destination. This will relate
the development of tourist destinations in the State t¢
their ‘carrying capacity’. New projects in the sector
include the development of backwater tourism,
development of Vagamon as a new hill station,
development of international standard golf courses at
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Cochin and a new self-financing Hospitality institute
of international standards.

The Destination Kerala Programme for providing
basic tourism infrastructure facilities will be
emphasised with an allocation of Rs.5.50 ¢r. Heritage
buildings such as the synagogue at Chennamangalam,
Kottappuram Kotta, Pallippuram Kotta and Cheraman
Parambu will be restored and renovated. Rs 50 lakh
has been set apart for this. Rs.3.060 cr. has been set
apart to provide incentives and subsidies for creation
of tourism infrastructure. For the expansion of the
facilities at the Vedi Tourism Village, I have provided
an amount of Rs.1 cr. in my budget.

The construction of Kerala Bhavan, Mumbai,
Additional Guest House at Emakulam, New Guest
Houses at Palakkad and Vythird will be completed. 1
have provided an amount of Rs 5.39 ¢r. for this.

Tourist Resorts (Kerala) Ltd. will be given Rs2.50 ¢r.
in 2001-02 for their investments in joint venture
projects and land bank projects in the State
Tonenmala eco-tourism project will be completed in
the next year. Bekal will be developed as an
international tourist resort with private sector
participation through the Bekal Resorts Development
Corporation. An amount of Rs.1 cr. has been set
apart for this.

DECENTRALISATION OF POWERS

I am happy to announce that despite severe financial
difficutties, [ have maintained the share of resources
that will flow to the Local Self Governments, We
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shall strive to consolidate the gains of the
decentralized planning process. But in the process
pelicy abetrations will be rectified. I am earmarking
Rs.1237.50 cr. for local bedies.

Local bedies will be free to formulate and implement
their development prorities without uterference.
Expert committees, which were formed largely on
political considerations, have been abolished and will
be replaced by technical support systems.

In order to improve the resources position of the
Local Self Governments, I would like to state here
that an early decision would be taken on the report of
the Second State Finance Commission. This will also
help solve problems faced by Locat Self Govermments
like lack of maintenance of assets, delay in releases
and accountability.

I am happy to announce that a project calied the
“Decentralisation Support Programme” will be
taunched shortly with the help of the Dutch
Government.  This programme would aim at
institutionalising decentralisation and encouraging
development of ongoing systems and processes.

ENERGY

The power sector will be organised to dynamically
respond to the demands and expectations from this
sector. There will be a thrust on reform of KSEB
focused on converting the Board into a financially
viable institution that truly reflects the best interests
of the customer. Tariffs will be fixed on scientific
and rational lLines through an Electricity Regulatory
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Commission that will be set up soon. Under the
Annual Plan, an amount of Rs 509 cr. has been set
apart for the Power Sector.

The tnajor focus will be on enhancing capacity in the
generation sector primarily making use of the hydel
potential of the State. An amount of Rs.44.95 cr. has
been allocated for hydel projects. 211.2 MW of
power will be added to State’s Power Grid during the
current year. New stations to be commissioned
include three mini hydel projects of total capacity
34.2 MW. In addtion, new hydel projects for a total
capacity of 30515 MW are being implemented.
Existing bydel projects will be augmented to generate
438 MU Renovation, Moederaisation and
Upgradation (RMU)} of Pallivasal, Sengulam and
Panniar Projects are to be completed during this
financial year The 300 MW Sabarigin Project will
be taken up this year for renovation, modernisation
and upgradation.

The Transmission System i1n the State will be
strengthened. This year there will be a planned
investment of Rs.223 ¢r. for this. 88 Sub Stations wall
be completed during this financial year. Rs.115.03 cr.
has been earmarked for improving the distribution
system, Spot billing system will be strengthened to
improve efficiency and increase revenues. Control
rooms will be opened in five Districts to monitor and
control interruption and breakdowns to reduce the
down times are some of the schemes that are
envisaged this year Voltage improvement schemes
will be expedited this year.
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An amount of Rs.10 cr. has been provided for the
development of non-conventional energy through
ANERT.

INDUSTRIES

The Ninth Five Year Plan for the State of Kerala had
envisaged an investment of Rs.28900 cr. from the
private sector. But in spite of this, during the pericd
1997-2001, we have reached nowhere in achieving
these targets. Our approach to industrial development
in the State will be one that will actively solicit the
participation of the private sector in the industrial
development of the State. It will build on the outlook
and philosophy embodied in the Industrial Policy
Resolution of 1991. The primary emphasis will be on
making the State more investor friendly. I have
provided Rs.218.40 cr. for industries under plan in the
budget of which Rs.67.96 ¢r. is meant for village and
small-scale industries.

Private sector participation in the development of
infrastructure in the State will be wholeheartedly
promoted through schemes like BOT and its variants
mn the model of the Mattanchery Bridge. It is
proposed te develop an “Industrial Corridor™ between
Eloor and Kochi Airport for attracting Non Resident
Keralites (NRK) and IT majors from India and abroad
for which necessary preliminary work like surveys
etc. will be carried ont by KINFRA immediately. The
main thrust will be setting vp of IT industries in this
corridot.
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A novel concept of “Special Industnal Zones” (S1Z)
for industries wiil be developed for encouraging
entrepreneurs to invest in the State. In the *51Z°
necessary infrastructure like power, water and
communication will be provided. It will aiso be
ensured that through a legal framework that cordial
and harmonious labour relations are maintained in
these zones as well as in Growth centres and
industrial parks. KSIDC, KINFRA will set up joint
venturgs with the private sector in the Special
Industrial Zones.

I have provided Rs.23.34 cr. for KSIDC. The major
projects envisaged include the setting up a holistic
Health Village at an estimated cost of Rs 100 cr. in
Calicut, Rs. 100 cr. ceramic samitary-ware project with
foreign collaboration — a 80 MW project being set
up by DC Power Project at an estimated cost of
Rs.35C cr. in Kasargod — the petroleum pipeline
from Cochin to Karur with an estimated cost of
Rs.535 ¢r. being set up by Petronet-CCK Lid. — the
Gas Pipeline Project costing Rs. 1500 ¢r. comecting
Kochi-Kayamkulam-Kasargode-Mangalore by  Gas
Authority of India Limited — and the LNG Terminal
being set up by Petronet LNG at Emakulam at an
estimated cost of Rs 1500 cr. A project evaluation
study to set up a petrochemical industry in Kasargod
with foreign participation at estimated cost of Rs. 7000
cr. is under way.

New projects of KINFRA include the KINFRA-ITPO
Convention Centre at Ernakulam, Integrated

- Infrastructure Development Centre, Koratty and the
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Integrated Infrastructure Development Centre at
Pathanamthitta. I have provided an amount of Rs. 12
cr. for the activities of KINFRA in the budget.

After Information Technology, Biotechnology is
poised to usher in the next wave of industrial
revolution all across the world The two new
Biotechnology  Parks at  Ernakulam  and
Thiruvananthapuram to be set up through KINFRA
will be the first step to enable the State to carve a
niche niche in this field. Special efforts will be made
to attract foreign and domestic investment in the Food
processing industry.

An amount of Rs. 13 cr. has been provided for the
Kerala Financial Corporation for promoting small and
medium scale industres in the State KFC is
expected to take up schemes for Rs350 cr. aimed at
providing employment for 48,000 persons during the
year. It is expected that 25000 new SSI units can be
registered in the next year with speedy clearances of
licences and permits from departments and local
bodies.

The other salient allocations that I have made in my
budget are Rs.1.17 cr. for handicrafts, Rs. 13.37 cr.
for the coir sector, Rs.3.50 cr. for Khadi and Viilage
Industries and Rs.2.50 cr. for sericulture. 1 have
provided an amount of Rs.4.58 ¢r. for the Kerala State
Cashew Development Corporation. CAPEX and
Cashew Development Corporation have run up huge
losses during the last few years. A new pragmatic
strategy will have to be evolved in the cashew sector.
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AGRICULTURE AND HORTICULTURE

Sir, the Governor’s address to this august house speils
out in some detail the basic ingredients of the
agricultural policy of this Government. I shall not
therefore repeat them here. There is no gainsaying
the truth that the recent fall in prices of most of the
agricultural commodities and the wide spread
debilitating discases of major crops like coconut,
pepper and cashew have dealt a double blow to our
farmers. This has left deep scars on the State's
economy as well. It is this sitnation that has to be
retrieved.

1 have provided Rs.167.20 or. for agriculture in the
Plan Budget. The State will be investing
approximately Rs 500 ¢r. in the agricultural sector
taking into account the share of grants that the Local
Self Government will be setting apart for this sector.

The large-scale conversion of paddy land for other
uses has to be stemmed 1o halt the irreversible decline
in paddy cultivation as welt as the associated
environmental degradation of paddy lands. The
accent will be on improving agricultural productivity
in paddy in the next few years to above 2.5 tonnes per
hectares. An amount of Rs.8 cr. is provided for rice
development programmes. Under the Macro
Management Programme of the Central Government,
Rs. 14 cr. has been earmarked for paddy cultivation. I
am allocating a total outlay of Rs.22.12 cr. for paddy
cultivation.

A Coconut Technology Mission will be launched in
the State to comprehensively address the issues and



51.

52,

24

challenges in coconut cultivation, This year, a
programme of procuring raw cocomut from the
farmers, at a price compatible with the Minimum
Support Price will be implemented. Mandari disease
in coconut trees has had disastrous effects on the
cultivation and profitability of this crop. A special
campaign to eradicate endemic diseases like mite,
root wilt and Mandari will be launched. Both pubtic
sector and private sector organisations will be
asseciated in product diversification and marketing
efforts of cocotut products. 1 am setting aside
Rs.19.20 er. for coconut cultivation in my budget.

A standing committee of eminent experts to study on
a continuous basis, the impact of the opening up of
the Indian market as a result of WTO Agreement on
Agriculture will be set up. Government will evaluate
these recommendations of this Comtnittee to counter
the ill effects of WTO agreement and fully exploit the
positive advantages of access to international markets
and implement them. I am providing a token
provision of Rs.3 lakh for the work of this committee.

The international trade potential of spices and cashew
have to be used to its fullest for the economic growth
of the State. Thrust will be on improving productivity
and quality of pepper and other spices to compete
with internationa! products. In cashew cultivation,
special technology packages like high density
planting, use of clonal material for planting and
rehabilitation of unproductive plantations will be
attempted ot a wider scale. 1 have provided R5.6.47
¢r. for Pepper development programmes. I have also
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provided Rs567 cr. for Cashew Deveiopment
Programme.

Rs 13.08 cr. has been earmarked for 28 watersheds in
the State, under the National Watershed progratme.

The problems faced by rubber farmers have to be
resolved and the position of rubber in the economy of
our State has to be restored. Imports of rubber into
the country, at a time when the surplus stock exceeds
1.5 lakh tonnes, will be opposed vehemently.
Government of India has already been requested not
to allow any imports of rubber under any pretext. Use
of rubber in roads and new industries will be
encoutaged. Rubber has to be included as one of the
agricultural preducts for international trade, through
WTOQO renegotiations. Sir, | would like to assure this
house that if rubber prices continue to remain below
economically viable prices for the farmers, we are
determined to find the resources for launching an
effective market intervention programme to bring
relief to rubber cultivators. The tax rates for rubber at
4% will not be increased Farmers with less than five
hectares of laml have been exempted from
agricultural income tax Rubber and coffes
plantations up to 20 hectares will continue to be
exempted from agricultural income tax.

The working of Haritha Sanghams will be streamiined
and selectively expanded to more areas. Marketing of
horticultural products will be taken up through the
Kerala State Horticultural Products Development
Corporation and Local Self Govermments. The
emphasis will be on the development and marketing
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of wvalue added products from coconut, fiuits,
vegetables and spices. I am setting apart & provision
of Rs.7.60 ¢r. for horticulture in my budget,

The Crop Insurance scheme will be revamped to.
ensure betier coverage of small and marginal farmers.
The umplementation of this scheme will be entrusted
te an autonormcus body. T am providing Rs. 1 cr for
this.

ANIMAL HUSBANDRY AND DAIRY

Productivity —will be increased by  further
strengthening cross breeding facilities and improving
the efficiency of the services in the Animal
Husbandry and Dairy sectors. The existing
infrastructure in the animal husbandry and dairy
sectors will be developed further To handle the
increase m production, the processing capacity of
KCMME will aiso be incteased. The market share of
dairy cooperatives will be increased by encouraging
more sales agencies in both the cooperative and the
ptivate sector. [ have provided an amount of Rs.35.25
cr. in the Aanual Plan for the Animal Husbandry and
Dairy secters in my budget,

At least 15000 farmers will be imparted training in
scientific livestock and poultry production. [ am
setting apart Rs.60 lakhs for this programme The
Kamadhenu  Insurance  Programme  will  be
popularised through the Farm Information Bureau to
cover all dairy farmers.

There will be an intensive drive to contain mastitis
through comprehensive veterinary care. 1 have
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provided an amount of Rs.13.20 ¢r. under pian for
strengthening of veterinary services. A programme
for TIntensive Dairy Farming through adoption of
villages or a region will be taken up. I have also
provided an amount of Rs.5.25 cr. for the Special
Livestock Development Programme, Other
compoilents of Government involvement in this sector
include  setting up fodder nurseties in  Grama
Panchayats and strengthening District Dairy Quality
Control Laboratories. Pilot projects in the use of
Mobile Artificial Insemination units as well as
Milking Machines will be extended with the active
involvement of the local self-governing bodies and
dairy cooperatives, Rs. 70 lakh have been provided
for strengthening dairy co-operatives.

Rs.3.00 cr, has been set apart for the activities of the
Keraia Livestock Development Board. 1 have also
carmarked Rs.2.5 cr. for the Veterinary College at
Wayanad.

FISHERIES

In the fisheries sector, the approach will be on tapping
the employment opportunities of the sector with the
required emphasis on the welfare of the fishermen. A
massive seif-employment programme for
fisherwomen will be taken up at an estimated cost of
Rs 15 er. Fisherwomen will be organized into Self-
Help Groups and empowered to undertake economic
activities allied to fisheries and other activities. [ am
prowviding a provision of Rs. 1 cr. as Government share
for this project.
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NCDC funding will be utilised to give shape to an
Integrated Fisheries Development Project for
traditional fishermen. New Fish Landing Centers will
be constructed at seven places. I am allocating a
token provision of Rs.11 lakhs for this. Steps will be
taken to ensure increased benefits to fishermen from
the Fishermen's Welfare Fund.

Construction of fishing harbours at Muthalapozhi,
Kayamkulam, Pomnnani, Thalayi will be completed.
Work on a new fishing harbour at Koilandi will also
be started this year. I have eammarked an amount of
Rs.10.84 cr. for these works in my budget.

This sector receives a total allocation of Rs.74.40 cr.
under plan in my revised budget.

FORESTRY AND WILDLIFE

In my revised budget, I have included a provision of
Rs.61 cr. for Forestry and Wildlife sectors. The thrust
shall be on promotion of sustainable forest
management, conservation of forest resources and
preservation of eco-systems.\

I have included Rs 14.17 cr. for the improved
management of natural resources and Rs.7.10 cr. for
strengthening of forest resources.  Under the
externally aided Kerala Forestry Project, 1 have
allocated an amount of Rs.32 cr. in my budget.




7.

68.

69,

70.

29

WELFARE OF SCHEDULED CASTES AND

SCHEDULED TRIBES

Despite the financial difficulties, which the state is
experiencing, Government will ensure  that
expenditure on the welfare of Scheduled Castes and
Scheduled Trbes remams unaffected. The total
provision earmarked for the Welfare of Schedule
Castes and Scheduled Tribes 15 Rs 335 ¢or. This is
11.11% of the entire Annual Plan of the Staie.

In the Special Component Plan for this year, [ have
set apart an amount of Rs277 cr. 1 have also
provided Rs. 58 cr. for the welfare of Scheduled
Tribes this year. For taking up housing schemes for
Scheduled Castes and Scheduled Tribes, 1 have
allocated an amount Rs. 22.33 cr. i this budget.

In the Governor’s address to this august Assembly, it
was announced that a2 Commission for Scheduled
Castes and Scheduled Tribes affairs to monitor the
implementation of Government policies and
programmes would be set up. I propose to set apart a
provision of Rs.3 lakh for the initial expenses of this
Commission.

Government is aware that at this stage of development
in the social and economic histery of Scheduled
Castes and Scheduled Tribes, it is important to foster
the intellectual and physical competence of talented
SC/ST students and youths, This will be done
through a series of schemes like entrepreneur
development programmes, courses and training for
ymparting managerial skills in industry, trade and
commerce to the SC/ST wvouths and providing




71.

72,

3.

74,

30

computer and IT related education traiming in selected
mstitutions.

I am providing an amount of Rs.2.5 cr. for setting up
a Centre of Excellence for Scheduled Castes and
Scheduled Tribes, which will be developed as a
national institute for research and higher studies for
SC and ST students. [ have earmarked Rs.25 {akh for
sending Scheduled Caste and Scheduled Tobe
Students to Mational Institutes of Science,
Technolegy and Management for traimng in IT. A
Centre for the Improvement of Traditional Skills and
Professions of Scheduled Tribes will also be started
this year with the objective of preserving their
traditional knowledge and skills.

Three Model Residential Schoeols for Scheduled
Castes in Idukki, Kasargod and Kozhikode and three
Model Residential Schools in Punalur, Idukki and
Kottayam for Scheduied Tribes will be started this
year. I am happy to set apart Rs.11.00 cr. for this.

HOUSING

The Kerala State Housing Board has been financially
wrecked in the last five vears, primarily as a result of
inordinate borrowing and diversion of borrowed
funds. The Board owes Rs.202 cr. to HUDCO, which
has been the major iending agency for the Board. |
am working out a strategy to redeem the sitnation and
save the Board from imminent closure,

I have provided an outlay of Rs41.50 cr. for the
housing sector in my budget. Out of this, Rs.30 cr. is
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for meeting spill over commitments under the Maithri
scheme,

75.  Satellite Townships at Aklkulam in
Thiruvananthapuram District and Thripunithura near
Ernakulam. City will be set up with assistance from
national and international firancial agencies,

76. The Kerala State Nirmiti Kendra will start Self
Employment units in 100 Panchayats this year where
unemployed youth and women will be trained in
production of building materiai.

77. A new scheme for allotment of house plots to
registrants in Municipal areas through loan tie-ups
with financial institutions will be launched this year,

RURAL DEVELOPMENT AND PANCHAYATS

78.  Inthis revised budget, I have set apart Rs.64.23 cr. for
rural development and panchayats Rs4324 ¢r is
exclusively for poverty alleviation schemes and
Rs.20.99 cr. is for Community Development schemes
and Panchayats.

79.  The 1otal allocation includes Rs.17.43 cr. for the
Attappady Waste Land Comprehensive
Envirenmental Conservation Project,

80.  Kudumbashree is a powerful testimony to the success
in using micro enterprises as a tool for poverty
alleviation. The Kudumbashree experiment has come
in for national and intemational acclaim.  This
programme will be extended to cover the backward
districts of Kasargode and Waynad besides 50 new
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Panchayaths in other districts during this year. 1 have
previded Rs 10 cr. for the scheme.

Under the computerisation programme for Local Self
Governments, | have set apart an amount of Rs.1 cr.
for the state level activities of the Information Kerala
Mission, which has been entrusted with the
implementation of the programme.

URBAN DEVELOPMENT

Urban sector receives Rs 28.96 cr. under the Annual
Plan in my revised budget. An amount of Rs.8.80 cr.
has been set apart for the Cochin Urban Poverty
Reduction Project being implemented with assistance
from Department for International Development
(DFID), UK in the Cochin Corporation.

| have also included Rs.1.5 cr. in my budget for the
Swarna Jayanthi Shahari Rozgar Yojana which is a
75% Centrally Sponsored Scheme implemented in
Municipal towns.

The National Slum Development Programme in 58
major urban slums will be continued this year also.

COASTAL AREA DEVELOPMENT AUTHORITY

&5,

Govemment is conscious of the disadvantage and
hardships that the people living in the coastal areas of
the State face due to poor availability of basic
amenities and infrastructure. 1 am happy to announce
that Government intends to form a Coastal Area
Developmemt Authoriiy f{or the comprehensive
development of the coastal areas of the State
including provision of water supply, housing,
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sanitation and health. I am providing an amount of
Rs.I cr. for the initial expenses of setting up this
authority.

HILL AREA DEVELOPMENT AUTHORITY

Lack of basic infrastructure like transport and water
supply have impeded the economic growth of the hill
regions of the State in the past. I am happy to state
here that Government aims to wusher in a
comprehensive thrust to develop the hili regions.
Towards this end, 1 am happy te declare the formation
of a Hill Area Development Authority. 1 am also
providing an amount of Rs.1 cr. for setting up this
authority in my budget.

The absence of a well-connected road network for the
hill regions of our State has been long felt. It gives
me happiness to anncunce that Government intends to
launch the construction of a hill highway with private
sector participation. [ am setting apart an amount of
Rs. 30 lakh in my budget for this.

My Govemnment recognises the social, religious and
economic impertance of Sabarimala among the great
pilgnmage centres of this country. Government
intends fo prepare a master plan for the development
of Sabarimala. We will be seeking the required
forestland for this purpose against affarestation
programmes in public lands available with us. I am
happy to amnnounce an amount of Rs.1 cr. for
preliminary expenditure to start this project.
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CO-OPERATION

I am aware of the severe resource depletion that the
co-operative sector has suffered in the last three years
on account of locking over Rs 1000 cr in the
treasuries for the ways and means thanagement of
Government. It shall be our solemn endeavour to
return this amount to the co-operative movement
where it belongs, once the finances of the State are
turned round.

The Paniyaram Medical College will be revived and
the interests of the student community studying there
will be protected. An operating environment for the
Kachi Medical College to continue its academic
activities will be created. Engineering Colleges under
the Cooperative Agency for Professiona! Education
(CAPE) will also be assisted to proceed with its
academic work.

I have made an allocation of Rs.62 cr. for the
cooperative sector in the State. Assistance fiom
NCDC to the tune of Rs.35.40 cr. is expected this
year,

ROADS

I have made a provision of Rs.136.71 cr. for Roads
and Bridges under Plan and Rs.309.50 cr. under Non
Plan in my budget. Rs.22 cr. has been earmarked for
State Highways, Rs.33 cr. for Major District Roads
and Rs. 14 cr. for Other District Reads. In addition to
these, Rs.7 cor,, Rs.9.71 ¢r. and Rs.2.5 cr. have been
allocated for bridges and culverts on State Highways,
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Major District Roads and Other District Roads
respectively.

Government will commence re-constructing 400 km.
of State Highways and major district roads during this
year under the Kerala State Transport Project taken up
with the assistance of the World Bank. I am setting
aside Rs27.75 cr. for this The Roads and Bridges
Development Corporation, with the involvement of
Indian Railways will construct a chain of Railway
Over Bridges in the Staie. 20 railway owerbridges
will be taken up and completed during this year, The
much-delayed Aluva Angamali four-laning project
will commence this year.

Given the massive investments needed in the road
sector, (rovernments whether central or state — cannet
finance these through their budget alone Therefore,
the private sector will be involved actively in the
construction and maintenance of roads.

The blueprint of a High Speed Access Controlied
Motorway running along the State will be presented
to the people of Kerala shortly. This will serve as a
central axis for the transport network of the State. [
am setting aside a token provision of Rs.2 lakh for the
preparation of the vision document.

[ am aware that the roads leading to Sabarimala have
to be repaired urgently 10 ensure the convenience of
the pilgtims visiting the holy place. [ am providing
an allocation of Rs.5 ¢r. for repairs of these roads.

I would like t¢ inform this House that I intend to
increase allocations for Rural Roads from the RIDF
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schemes of NABARD te Rs. 100 cr. in keeping with
the flow of funds for such projects.

TRANSPORT (INCLUDING PORTS AND

AIRPORTS)

The overarching vision in the transport sector that
shall guide Government (s to create a well-integrated
transport network encompassing roads, tnjand water
transport and other transport system. [ have provided
an amount of Rs 36,24 cr. for the development of the
transport sector other than Roads, Bridges and Inland
Waters.

It is Government's inteption to develop the ports of
Kerata with mfusion of funds from the private sector,
An amount of Rs 25 lakh is set apart for the
investigation and preparation of master plans for ports
at Vizhinjam: and Azheekal [ have set apart an
amount of Rs. 7. 79 cr. for the development of ports.

1 have already referred to the computerisation plans of
Mator Vehicles Department. Measures will be taken
to  rationalise permit and fees levied by the
Depariment. To check over speeding and pollution
from wvehicles, 1 am providing Rs.21 lakb for radar
systems and Rs 40 lakh for exhaust gas analysers.
KSRTC proposes to augment its fleet of buses by
induction of mare buses consistent with avaifability of
resources. The State Water Transport Department
will be revamped, modemnised aznd provided with
energy efficient boats to enable the department to
reduce its annual losses substantiaily.



101,

102.

103.

104.

105.

37

I have included Rs.10 cr. for the Thiruvananthapuram
International Airport in my budget.

INLAND WATER TRANSPORT

1 have provided an amount of Rs.12.33 cr. for the
Inland Water Transport sector in this revised budget.
Ongoing works of Kotti-Kottappuram  waterway,
Sultan Caral project, and improvements to Kott-
Valapattanam-Parasinikadavu Boat route will be
completed.

An amount of Rs.60 cr. is expected as World Bank
assistance for the Alappuzha-Kottayam, Alappuzha-
Changanachery and Kottayam-Vaikom water routes.

IRRIGATION

The essential elements of the water policy of
Government built on a “demand responsive approach™
encompassing both water conservation and watershed
penetration was clearly spelt out in the address of the
Governor to this house. An “Irrigation and Water
Management Bill” that will build on the framework of
the Unified Imrigation Bill prepared in 1994 will be
brought out this year.

The Lrrigation Sector has been provided an cutlay of
Rs.361.26 cr. in my budget under both Plan and Non
Plan. The emphasis will be on completing the works
in progress. Muvattupuzha Irrigation Project is
expected to get assistance from Government of India
under the AIBP programme. 1 have earmarked an
outlay of Rs.45 cr. for expediting the project. Kallada
Irrigation Project will be completed by availing
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assistance under the AIBP programme also. An
amount of Rs 38 ¢r. has been set apart for this. To
expedite the Idarnalayar Project, I have included a
provision of Rs.16 cr. in my budget.

Other ongoing projects viz. Pazhassi irrigation
project, Karapuzha project and Kanakkankadawvu
Preject.  Banasurasagar project and bridge cum
regulator at Chamravattom and Attappady Valley
Projects, work on the Trrithala Bridge cum Regulator
will be expedited.

Maximum financial assistance from NABARD will
be availed for taking up Lift Irrigation schemes and
Class I and II Minor Irigation Works. An cutlay of
Rs.27 cr. is budgeted for the development of surface
water schemes,

Emphasis will be given to the proper maintenance of
Irrigation projects.  To this end, I have earmarked
Rs.8 c¢r. for the “Water Resources Revamping and
Consolidation Programme” in the major irrgation
projects of the State. The construction of regulators at
Manjummel and Pathalam for providing water to
Cochin Refineries will also be completed.

I have pleasure in stating that Government will give
the utmost attention to ensure clean hygienic
environment to the milfions of devotees wha flock to
the Sabarimala Pilgrimage centre. This is certainly a
responsibility of Government. A two-year project
focused on conservation and sanitation measures in
River Pamba will be commenced this year. This vear,
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I am setting apart an amount of Rs.1 cr. for the
project.

A project on building a network of check dams and
sub surface dams across the state for a total outlay of
Rs.25 ¢r. will be submitted to NABARD in the next
three months,

Government of India will be requested for assistance
of Rs.38.75 cr. for the side protection of 20 rvers of
Kerala under the Anti River Erosion Scheme. The
Eleventh  Finance Commission has  already
recommended an amount of Rs.50 cr. for anti-sea
erosion schemes in the State. In addition to this
Government of India will be requested to assist in a
project for sea wall construction and re-formation as
part of protection of naticnal boundaries. Rs.17 cr.
nas been budgeted for flood and coastal zone
management under the Anmual Plan in my revised
budget.

I am happy to anncunce that a special project will be
prepared for cleaning and restoring the historic canals
of Alappuzha. This will give a fillip to tourism and to
the economic development of the region. [ am
including a token provision of Rs. 50 lakh for this.

[ have alse provided Rs.13 cr. under the Annual Plan
for the development of ground water resources.

WATER SUPPLY AND SANITATION

An amount of Rs.137 ¢r, has been earmarked for this
sector under Plan. In all, this sector receives
Rs.208.27 cr. in my budget. A provision of Rs.32 cr,
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has been set aside exclusively under the scheme of
providing ‘drinking water for all’. Government shall
work with determination towards the goal of
providing drinking water to all our people. We intend
to extend coverage of water supply to 80% of the
rural population and to 90% of urban population from
the current levels of 55% an¢d 78% respectively in the
next five years.

Towards this end, we shall utilise all the resources
available to us through Centrally Sponsored Schemes,
Accelerated Rural and Urban Water Supply schemes, -
Technology Mission schemes, LIC and HUDCO. For
co-financing LIC and HUDCO schemes, an amount
of Rs.27.50 cr. has been provided in the budget.
Negatiations with beth Government of Netherlands
and the World Bank for supperting community based
water supply and sanitation schemes are in progress,
The principles of participatery community schemes
experimented in the World Bank Assisted Rural
Water Supply Scheme in four districts will be refined
and extended. [ have provided Rs5 cor. for the
expenses of the Kerala Rural Water Supply Project. I
also intend to set apart counterpart funds to the tune
of Rs.20 ¢r. in the budget to facilitate receiving the
assistance from these agencies as scon as the
negotiations with these agencies are completed.

The water supply scheme of Kochi City will be
completed in a time bound manner. New schemes for
community-based water supply will be implemented
in the districts of Xollam and Kasargode with the
assistance of Government of India. It is
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Government’s avowed intentions to revive the OECF
assisted water supply projects that have been drawn
inte protracted controversies. This will be through a
transparent framework for the implementation of this
project. 1 shall additionally set apart Rs.20 cr. for this
project towards initial expenses including Jand
acquisition,

T have provided Rs.21 cr. for major sewerage schemes
under Plan of which Rs 15 cr. is for completing the
sewerage improvement works in
Thiruvananthapuram. Government  intends  to
effectively prevent the persistent problem of ficoding
of the interior areas of the capital city around
Thambanoor and Kizakkekottah during the menscon
$€a30N,

EDUCATION

The total outlay for Education in my revised budget is
Rs.2958.55 ¢r. The provision under the Annual Plan
for General Education is Rs.78.77 ¢r.  The much
touted delinking of Pre-Degree through the Plus Two
system, without finding resources for it, has become
one of the many liabilities handed to this Government
for implementation. 1 have inciuded Rs.40 cr. {or the
Plus Two system in this budget. We are aware of the
magnitude of the requirements needed te do justice to
the thousands of students who rely on the higher
secondary system. But Sir, | am confident that we

shall overcome the problem of raising the resources
for this.
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Self-financing instituticns at Higher Secondary and
Collegiate level will be encouraged to help
Government realise the goal of Universalisation of
Higher Secondary education as a key element of its
sirategy to achieve economic and social growth. In
my budget, Rs. 1.33 er. has been provided for newly
started courses.

This Govemment is aware that consistent efforts are
ngeded te improve the quality of technical education
in the State, in the context of the fast pace of
development of all branches of technology.
Government  therefore, intends to explore the
feasibility of setting up a Technological University in
the State with private sector participation.

The College of Engmeering, Thiruvananthapuram and
College of Engineering, Thrissur will be declared
centres of excellence for IT with assistance from
Government of India and external agencies. A new
Engineering College under the management of LB §
Centre will be started this year. Technical Education
has been allocated an amount of Rs.46.65 cr. under
the Annual Plan. This includes Rs.10.77 cr. for the
development of the five newly started engineering
colleges also.

Accreditation from AICTE will be sought for all
B.Tech and MTech courses of College of
Engineering, Trivandrum, Thrissur, Kangur and Rajiv
Gandhi Institute of Technology, Kottayam.

Centres of excellence in selected Polytechnics will be
opened with the assistance of the World Bank under
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the 3™ Technical Education Project. Infrastructure in
eight techmcal high schools upgraded in 1993-94 as
polytechnics will be strengthened this year.

The new school curriculum intcoduced in the context
of DPEP in the past four years will be reviewed
through an Expert Committee consisting of
academicians, teachers, social scientists and public
men. The idea of this exercise would be to make
education more socially relevant and acceptable.
Rs.3.30 ¢r. has been provided for DPEP in my budget.

A “Total School Improvement Plan” to be
implemented  within  five years for providing
minimum facilities and decent amenities in all the
schools in the State will be chalked out. I am making
ait allocation of Rs.2 lakh for preliminary expenses in
the Directorate of Public Instruction.

A state level “Vocational Educational Council™ will
be set up to advise Government on policies relating to
vocational education. For the constitution of this
Council, I am providing Rs 2 lakh in my budget.

HEALTH

The thrust in the health sector shall be on improving
the delivery of health services to the common man,
The infrastructure at the District, Taluk hospitals and
Community Health Centres has to be improved.
Assistance from external funding agencies will also
be used for this purpose. T have earmarked Rs. 753 cr.
in my budget for the health sector. This includes
R5.55.53 cr. under the Annual Plan.
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I am providing an amount of Rs.19.16 cr. for
improving facilities in the Medical Colleges of the
State. Medical Colleges will be gradually converted
into referral hospitals to broad base their services to
the people. T am providing a provision of Rs.15 lakh
for the Indian Institute of Diabetes, which will start
functioning this year. For the new drug-testing
laboratory proposed to be set up in
Thiruvanthapuram, [ am aliocating a token provision
of Rs.5 lakh.

In view of the growing threat that the State faces from
the spread of non-communicable diseases, a public
health intervention will be launched in s¢lected local
bodigs for early detection, prevention and
management of non-communicable diseases. I am
carmarking Rs. 10 lakh for the initial expenses of this
effort.

Health Card System will be introduced to patients,
suffering from serious diseases. [ am setting apart
Rs. 10 lakh for starting this scheme.

The Ayurveda Medical Colleges at Trivandrum and
Kannur will be converted into centers of excellence
by providing them with the necessary infrastructure. I
am happy to announce an allocation of Rs.50 lakh for
this.

FOOD AND CIVIL SUPPLIES

| am sure that all of us here would be united in
unequivocally denouncing the policy of Government
of India to restrict distribution of food grains and
sugar. The very irrational basis that they have
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adapted for identifying people below the poverty hine
is unacceptable to us. What causes concern is that
Government of India, removed as they are from the
people of the country, have failed to recogmse the
importance of the Public Distobution System for the
welfare of the poor. Now, wild notions of even
prvatising the food secunty sysiem and leaving the
procurement of food grains to State Governments
rescnate in the utterances of policy makers in
Government of India. We should resclve to
collectively oppose this lack of sensitivity to the
preblems of the teeming millions of people in our
State and elsewhere in the country.

Notwithstanding our financial constraints, T have
provided an amount of Rs 161 cr. in the revised
budget for maintaining the PDS and for market
intervention operations of the Kerala State Civil
Supplies Corporation. Sir, let me reiterate here our
resolve to find additional resources needed to sustain
the public distribution system in cur State.

The Civil Supplies Corporatien plans to open 20 more
Maveli medical stores during the year as part of
strengthening its market intervention operations. [t
will also open 17 new LPG outlets in different parts
of the State. The allocation for the Corporation is
Rs.50 cr. out of the Rs 161 cr. set apart in the Civil
Supplies demand presented today to this house.

POLICE

All talk about social and econcmic growth becomes
mere chetonc, if the people of our state are not
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assured of their inalienable and fundamental rights.
This will not be possible without an impartial,
efficient and modem police force. The use of
technology in crime investigation and prevention will
have to keep pace with the times. The thrust this year
will be on modemising the Police Department with
this perspective in mind.

I have included an amount of Rs20 c¢r for
Modernisation of the Palice Force. [ have also
earmarked an amount of Rs.1.84 ¢r. for purchase of
equipment under the scheme of upgradation of
standards under the Eleventh Finance Commission
Award. In addition, T have also provided Rs 72 50
lakh for the purchase of computers and
telecommunication equipment for the Police
Department. Under the Eleventh Finance
Commission Award, [ have also provided Rs.2.78 cr.
for the construction of police station buildings and
improving facilities in police stations.

REVENUE ADMINISTRATION

This year, districts will prepare comprehensive
District Disaster Management Plans to improve the
preparedness of the State to face nmatural calamities.
The plan will cover identification of hazard prone
zones, monitering, prediction and warning and
protection measures. This assumes importance in the
light of the earth tremors experienced in different
parts of the State last year.

The computensation of the district and taluk revenue
administraticn will be expedited. For this,
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Government will attempt to secure all possible
assistance from Government of India alsa. 100
villages will be covered in the first phase of grass root
level computerisation this year, Quick updating of
records, speedy disposal of requests for records and
transparency of information relating to land records
will be ensured through this. '

Facilitigs in the Institute of Land Management will be
upgraded and Induction Courses and training in
computers to all newly recruited persons and other
officers will be conducted. An amount of Rs. 1524
lakhs has been provided in my Budget for the
Institute.

Necessary changes in the Kerala Land Assignment
Rules will be made and Government will carry out a
crash programme to issue pattas to all eligible
cultivators who have occupied forestland prior to
01/01/1977. One lakh Pattayams will be distributed
this year under other categories also.

SOCIAL WELFARE

1 am happy to announce an amount of Rs3 cr
towards clearing pending arrears of grants to
orphanages and old age homes.

I am also allocating an amount of Rs.S cr. for clearing
pending arrears of disabled, widow and old age
pensions.

LABOUR

A comprehensive labour policy will be prepared and
published within six months I am including a
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provision of Rs.]1 lakh for expenses involved in
conducting meetings with trade unions, employers,
academicians and people from other walks of life.

T am also providing a token amount of Rs.1 lakh for
setting up regional professional employment
exchanges at Cochin and Calicut.

NON RESIDENT KERALITES

1 am also allocating Rs. 2 lakh for the administrative
expenses of the cell to be set up under the Department
of NORKA in Kerala House, New Delhi for Non
Resident Keralites.

GENERAL ADMINISTRATION

Government of India has announced a Welfare Fund
for Journalists. 1 am happy to announce that
Government intends to start a Welfare Fund for
Journalists of the State. I am setting apart an amount
of Rs 5 lakh for this.

For the newly created Parliamentary Affairs
Department, I intend to set apart Rs. 5 lakh for its
sXpenses.

I am setting apart a token provision of Rs. 10 takh for
the construchion of an office complex for the
Cotmnmercial Taxes Department at
Thiruvananthapuram.

It is only a contented work force in Government that
can work for the weal of the common man. We will
eschew the policy of dividing and discriminating
between sections of employees. They will be given
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the freedom to work ir a fair and impartial
envircnment. We shall enfist the full cooperation of
the employees in every action of ours including
resolving the financial crisis that we are in teday. The
previous Government did not pay the arrears of four
instalments of DA to our employees  We are
determined to pay the benefits accruing to our
employees and pensioners at the earliest. This shall
be a prority for us, even as we battle the financial
CTiSis.

SPECIAL DEVELOPMENT FUND FOR MLAs

150,

I am very happy te announce a new initiative in the
development of the State in each of the Assembly
constituencies. This will be on the pattern of the MP
Local Area Development Scheme. I intend to allocate
Rs.25 lakh for each MLA and am setting apart an
amount of Rs.35 cr. for this.

CAPITAL INVESTMENT THROUGH PUBLIC-

PRIVATE PARTNERSHIP

Legistation for private-sector participation

151,

Government firmly believes that our State’s economy
stands to benefit from an explicit public initiative to
facilitate investment through the private sector.
Private sector involvement will be particularly
welicomed in public infrastructure strengthening and
industrial growth,
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The Government’s objectives of private sector
participation would be first of all to increase the
overall scale of investment in the state through
attracting more investment into wvarious sectors.
Secondly, a private-public partnership would
considerably improve the Government’s ability to
deliver new assets and replace worn out ongs wviz.
physical regeneration projects.  Thirdly such a
partnership would also enhance efficiency of public
services related to iofrastructure.  Projects will be
taken essentially along three lines:

* Build, Operate (BO} projects, and
=  Build, Operate and Transfer (BOT) projects.
¢ Operating/management contracts,

The effectiveness of private sector involvement in
development depends on the regulatory/sanctioning
mechanisms relevant to the process. - Therefore,
Government intends to enact a Private Sector
Participation (PSP) Act thst will be a framework for
BO/BOT. The proposed legal framework will, no
doubt, provide for reasonable prefit to service
providers, and fair apportioning of risk. At the same
time, it will also ensure accountability to the people
served, sustainability of the infrastructure and
equitable coverage of services so that disadvantaged
sections of people are not excluded from the benefits.
While doing so, Government will actively experiment
with variants of this framework that have emerged
from international practice. Particularly this would
involve ensuring minimum contributions from the
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private sector through these projects and through a
‘claw-back’ arrangement through which some share
of the profits will be plonghed back into the
exchequer.

Each infrastructure, service-providing Department in
Government will be asked to draw up a plan for
public-private partnerships in the next three months.

Investment Growth Fund

155,

156.

Government will start an Industrial Growth Fund
through mobilisation from Non Resident Keralites.
The Department of NORKA will play a vital role in
this venture. This Industrial Growth Fund will be
managed through Financial Institutions to ensure that
the funds are used for capita! investment alone. To
begin with, this Growth Fund will be made available
for financing private sector investents in the State to
restructure loss-making Public Sector Units  The
Fund will be in the nature of an “on-tap™ facility for
financing viable projects in the State.

The efforts of the Kerala Infrastructure Investment
Fund, which was started with the objective of
financing infrastructure projects, did not take off, as a
result of the diversion of funds botrowed for ways
and means support. Necessary changes will be made
in the character of the Fund to enhance its role to that
of a support organisation for facilitating the Industrial
Growth Fund.
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Educational Centres of Excellence

157,

It 1s the policy of this Government to encourage
educaticnal centres of excellence in various
professional areas, particularly emerging fields like
information technology and biotechnclogy.  This
year, we shall invite “Expressions of Intergst” from
the private sector in starting a Centre for Management
for MBA/BBA Education in the State, a Law Institute
that will evolve into a legal Umversity and an
Institute of Para Medical Studies which will cover
many areas including Nursing and Medical Colleges.
Government will issue all necessary sanctions for
these institutions without any delay. Participation of
private companies will be invited to set up a wing for
biotechnology under the umbrella of the Rajiv Gandhi
Centre for Bictechnology and offering support in
viable biotechnology projects. These centres will be
of standards prescribed for national and international
accreditation mn their respective argas.

158, KSIDC will set up Centres of Excellence in various
fields in the State. As the first step, it proposes to set
up a Centre for Excellence in Engineering and
Medical Education.

Labour Legislation

159. While protecting the legal rights and welfare of

labour, Government intends to enact a legislation to
protect investors and heusehoids from the unfair
labour practices that have emerged in the form of
“Attimari’ and “Nokkukoolie”. This legislation will
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go 2 long way in making Kerala an investor friendly
State and will dispel the feeling of insecunty
perceived by many potential investors in the State.

REVENUE PROPOSALS

While releasing the White Paper on the State’s
financial position it was announced that appropriate
measures, which will not burden the common man,
would be taken to augment revenue to tide over the
financial c¢risis. The following are my rtevenue
proposals.

In the conference of Chief Ministers -held at New
Delhi on 5th July it was decided that Value Added
Tax will be implemented throughout the country w.e.f
1.4.2002. On the basis of that, we too have to inittate
steps to introduce VAT in the State. In this context it
is proposed to augment and broad base the activities
of the Centre for Taxation Studies. VAT 18 a system
of muitt point levy of tax, giving set off for the tax
paid at the earlier points. It is assessed that on
account of the set off there is likely to be fall in
revenie collecion during the initial years of
implementation. In order to make good this loss, the
tax base needs to be widened.

At present, all dealers having an annual turnever of
Rs.]1 (One) lakh or above are required to get
registered and those having an annual tumover of
Rs.2 iakh or above are hable to pay tax. But so far
only about 1,25,000 dealers have got themselves.
registered. The Department of Commercial Taxes has
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found thet many dealers paying income tax on their
business income are evading sales tax. Failure to
register and pay tax is illegal and lizhle to penal
action including prosecution. It is proposed to
implement a scheme to encourage such dealers to get
themselves registered. A new scheme of “Fast Track
Registration™ is proposed to be implemented for the
benefit of those dealers who are liable to register
themselves as on 1.4.2001.  Special camps will be
conducted at different parts of the State where
applications will be received and registration wall be
given speedily. Such dealers should pay tax relating
to the previcus years as per returns furnished by them.
No penalty or interesi or registration fee for the
previous vyears will be levied A minimym
registration fee of Rs 1000 will be realised. Apart
from this a security deposit of Rs 2,000 will be
required. Additional revenue of Rs.5 cr. is expected.

I intend to raise the rate of tax on foreign liquor from
85% to 90% and that on beer and wane from 35% to
60%. 1 expect additional revenue of Rs. 74 cr.

1 propose to levy an Additional Sales Tax of 15% on
rates of Sales Tax applicable to all goods other than
petroleum products (Petrol, Diesel and LPG) and
liquor (including beer and wine) till 31.3.206G2.
Additional revenue of Rs 225 ¢r. is expected through
this measure.

Turnover tax of 1.5% will be levied on the turnover of
all goods other than petroleum products, goods
included in Schedule III of the KGST Act and goods
included under S 14 of the CST Act, at the non
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taxable points till 31.3.2002. This will be applicable
to assessees having a turnovet of Rs.30 lakh or more.
I expect to mobilise additional revenue of Rs.90 cr.
This will not be applicable to items on which turnover
tax is already being levied.

It 1s proposed to tax coffee sold in auction at the point
of auction itself

The compounded tax payable by a dealer in jewellery,
who has opted for payment of tax at the compounded
rate, for a newly opened branch is only 25% of the tax
payable in respect of the principal place of business.
Many dealers are misusing this, causing substantial
revenue loss to the State. In order to prevent this,
branches will be treated as independent units for the
purpose of compounding under Section 7 of the
KGST Act ie a branch will not be eligible for
payment of tax under Section 7 of the Act during the
year in which it i3 started. Further, the rate of
compounded tax wall be increased from 120% to
150%. Additional revenue of Rs.5 cr. is expected.

It is proposed to levy a sales tax of 4% on silk sarees.
Additional revenue of Rs.5 cr. is expected.

The compounded tax presently being levied on
gramte metat crushing units is not commensurate with
the capacity of the Crushers. Taking this into
account, the compounded rate of tax is proposed tc be
revised as follows:

Machine size not exceeding 30,48 | Rs 75000 per
cm. X 22.86 em. anhum per
machine




170,

171,

172,

173.

56

Machine size exceeding 30.48cm | Rs. 150000  per
X 22E6cm but not exceeding | annum per
40.64cm, X 22 .86 cm. machine
Machine size above 4064 cm, X | R5.300000  per
22 86 em. annum per

maching

L J
Primary crushers will also be reckoned for the
purpose of this caiculation Additional revenue of
Rs.5 ¢r. 18 anticipated.

Medical practitioners are exempted from tax in
respect of medicines dispensed to their patients.

_ Many hospitals are not paying tax on the medicines

sold to their patients, under the above exemption. In
order te prevent this loss of revenue, necessary
clarification will be made in the notification
Additional revenue of Rs 5 cr. is anticipated.

I propose to withdraw the exemption available to
printing presses undertaking printing on contract
basis. Additional revenue of Rs.50 lakh 13 expected.

Bread and bun are taxable in the neighbouring States.
I propose to impose a tax of 4% on branded bread and
bun. I am anticipating additional revenue of Rs.5 cr.

In order to remove the ambiguity in 8.5 (2 c} of the
KGST Act [previously $.5 (2A)] with regard to the
liability of distilleries selling liquor to the Beverages
Corporation cn the turnover of such liquor, necessary
explanation will be added to Section § (2C). This will
be given retrospective effect. 1 expect additional
revenue of Rs 25 cr.
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To remove the ambiguity regarding the definition of
grganic manure, necessary exptanation will be added
to the relevant entry in Schedule III of KGST Act,

Evasion of sales tax is rampant. This has an adverse
impact on the legitimate interest of honest traders and
also on the State’s revenue. This needs to be curbed
in public interest. Computerisation of the offices of
the Commercial Taxes Department, including
checkposts, with a view to facilitate collection and
proper utilisation of information relating to trade and
to render better services to registered dealers, is in full
swing. It is expected that the pilot project could be
commissicned by August this year, The working of
the Intelligence and Investigation Wings of the
Commercial Taxes Department will be intensified and
tax evasion wil be effectively curbed through
mvestigations. Shops and godowns will be regularly
mspected ensuring that no trader is harassed.

Sales without bills and without realising tax are
against public interest They also take away the
legitimate rights of customers under the various
consumer pretection laws. Abetment of tax evasion
will therefore, be made a specific offence under the
KGST Act. A provision will be made to make the
consumer rtesponsible for retaining purchase bills
relating to specified high value goods in which there
is sizable tax evasion at present.

The procedure for remittance of sales tax will he
simplified. Chalan forms will be made guadruplicate
and the requirement of countersignature of the chalan
by an officer of the Commercial Taxes Department




178,

179,

180,

181.

182,

58

will be dispensed with. The traders will be informed
of the heads of account under which different taxes
are to be remitted.

In order to bring down the quantum of arrears of Sales
Tax and Agricultural Income Tax and alsc the
pendency of the cases in the Courts and Tribunals, a
Setttement Cormimission will be constituted under the
respective statutes for one year. A Judicial Officer
not below the rank of a District Judge will head the
Commission.

Government is encouraging the development of
Information Technology in the State. Rate of tax on
all goods included in the IT policy of the Government
of India will be reduced from 8% to 4%. A loss of
revenue of Rs.5 ¢r, is anticipated.

Court fee stamp of Rs25 will be insisted for all
authorisations filed under the Kerala AIT Act, KGST
Act, Luxury Tax Act, Entry Tax Act and the Kerala
Money Lenders Act. Additional revenue of Rs.15
lakh i5 expected.

In the case of goods imported from foreign countries
and transported to other States, Transit Passes will be
issued either from the first check post or from the
office of the CT. Department nearest to the Port.
Necessary provision will be made in the law for this.
Provision will also be made to ensure that the name of
the Exit Check Post is also noted in the transit pass.

In order to help the farmers to tide over the crisis
faced by the agricultural sector it is proposed to
exempt all agticultural income tax assesses other than
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companies from agricultural income tax for one year.
This will be applicable for the accounting year 20601-
02. A loss of revenize of Rs.8 ¢r. is anticipated.

The powers of the Appellate Assistant Commissioner
under the AIT Act and the KGST Act to set aside the
order under appeal and to remand the case for re-
examination will be withdrawn. In the case of stay
orders issued by the Tribunal, it will be provided that
such appeals should be disposed of within six months
and where the appeals are not so disposed of, the stay
orders will be automatically vacated.

Provisions will be included in the Kerala Money
Lenders Act for forfeiture of interest levied by a
moneylender in excess of that permitted by law and
also to refund the same to the loanee. The revisional
powers against the orders of the Deputy
Commissioner, presently vested in Government will
be given to the Commissioner of Commercial Taxes.
The maximum penalty of Rs 5000, leviable for
various offences under the KML Act will be raised to
Rs.25000.  Additional revenue of Rs.25 lakhs isg
expected.

There i5 at present no provision under the Luxury Tax
Act to levy interest on belated payment of tax, A
provision similar to $.23 (3) of the KGST Act will be
incorporated in the Luxury Tax Act.

Turnover tax on bar hotels is proposed to be raised
from 5% to 10%. Additional revenue of Rs 10 ¢r. is
expected. License fee for bars will be enchanced
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from Rs.13 lakhs to Rs 15 lakhs. [ expect to raise
additional revenue of Rs 9.5 ¢r.

There is at present provision in the KGST Act
requiring audit of accountzs of dealers having a
turnover of R340 lakh or more. Venfication and
certification of the returns submitted by dealers
having a turn over above Rs. 15 lakh but below Rs 40
lakh, by Saies Tax Practitioners or Chartered

. Accountants will be made mandatory. Necessary

provision in the KGST Act will be made for this.

1 intend to levy a license fee on distributors and
stockists of lotteries in the State.

1.Daily Lotteties Rs.10,000 per draw

2. Weekly Lotteries Rs 20,00 per draw

3 Bi-weskly Lotterics Rs.23,004) per draw

4 Maonthly Lotterics Rs 50,004 per draw

5 Bumper; Super/Festival Bumper Rs. 1,00,004 per draw
6. Mega Bumper Rs.3,00,000 per draw

I expect additional revenue of Rs.5 ¢r.

SUMMARY OF FINANCIAL POSITION

Sir, while beginning my budget presentation I
explained the financial realities that we face today.
The revenue deficits in the interim budget presented
to the Tenth Legislative Assembly was Rs.2532 42 cr,
for 2001-02 and Rs.3231.77 cr. for 2000-01. Clearly,
(overnmeni was unable to raise resources to cover
the deficit as is evident frotn the financial breakdown
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that occurred after February 2001,  Therefore,
prudence only demands that I should begin pruning
the deficit to levels that can be reahstically
accommodated. [ shall, with the support of all my
colleagues in the Council of Ministers, control
expenditure avoiding all wanton spending. Every
rupee 1 spend shall be directed towards the benefit of
our State and the weal of its citizens. I am also
hoping that there will be a strong recovery in the
revenue collection.  That s our safest bet for a
financial recovery. [ shall also reduce the excessive
reliance of our State on debt financing and shall bring
levels of our public debt to sustanable levels in the
COMLNR year.

I have pegged the revised estimates for revenue
receipts at Rs. 1062617 cr. and the revised estimates
for revemue expenditure at Rs.12991.26 c¢r. This
brings down the revised revenue deficit 1o Rs.2365 09
cr.  Government began the year with an opening
overdraft with RBI of Rs.58537 cr. Of course, this
only reflects the fiscal crisis of the year 2000-01.
There is an overall deficit of Rs 14068 cr. in my
revised budget. 1 have announced Rs. 17826 ¢r. by
way of additional expenditure. I envisage an
additional Resource Mobilisation of Rs45640 cr.
through the revenue proposals contained in my
speech. I will stil! be left with a2 clesing cash
balance of Bs.447.91 ¢r. Government has laid a series
of options before the people of Kerala through the
White Paper on State Finances. Several suggestions
have been received from various sections of society
on steps to amelicrate the fiscal distress that the State
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15 facing now. I am confident that a fair deal of
consensus will emerge on many of these options. [
hope to bridge the overali deficit and also meet the
pressing liabitities that I have presented in the White
Paper, through selective resource mobilisation and
economy measures in the coming months.

The overall position is given below:

REVISED BUDGET ESTIMATES 2001- 02 (Rs. Cr)

Revenue Receipts ) 10826.17
Revetiue Expenditure 12991.26
Revenue Deficit -2365.09
Capital Expenditure 660.01
Loans and Advances (Net) -192.19
Public Debt (Net) 2348.72
Public Account [Net) 749.89
Overall Deficit -140.68
Opening Cash Balance -585.37
Additional Expenditure now announced 178.28
ﬁdmuo;a; Resource Mabilisation 456.40
Closing Cash Balance -447.91

Democracy is undoubtedly, a system, which should
redound to the economic welfare of the common man.
Its greatest strength, nc doubt, is that it is a self-
correcting form of Government. The cormrecting
mechanism is set into motion primanly through the
electoral process. 1t is this that has brought our
Government te power. And it is this very same
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process that enjeins on us the duty to live up to the
expectations of the people of Kerala.

No doubt, the economy of the State is under siege
today. But, we have 10 move beyond the fragmented
and broken finances of our State. We have to usher in
a trensformation. 1 am aware, that for this I have to
move towards my goal with an unwavering
disposition characterised by an abounding optimism
that is so eloquently summed up in Kumaran Asan’s
words;

As there are luminous stars even in eerie
darkmess and islands in oceans, so shall we
Jind a way to lead us out of these dire straits,

I shall draw strength from the guidance of the
Honourable Chief Ministet and the unstinting
cooperation of my colleagues in the Council of
Ministers. No doubt, past follies of the last five years
will have to be redressed and lost opportunities made
up. But all this will have to be done in the least
possible time. We shall embrace a confident and
dynamic vision - of determination and hope - of
intelligent choice not helpless resignation to fate. We
shall restore the pride of every citizen in government
and establish the supremacy of good governance.

This is the hope that I would like to hold out to each
of us as 1 present this revised budget for the vear
2001-2002, and the Vote on Account for the four
months from August 1, 2001 to November 30, 2001,

JAI HIND





